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House on the 7th April and 16th Novem-
ber, 1967 respectively, is of the opinion
that the Government has miserably
failed to implement the licensing policy
in a manner so as to curb the concentra-
tion of wealth in a few hands as directed
by the Constitution and has deliberately
pursued a policy influenced by big capi-
talist interests which has resulted irf the
growth of big industrial houses to the
detriment of progress of socialist econo-
my in this country.” @

MR. SPEAKER : I will now put the sub-
stitute motion No. 1 which has becn read
out just now by Mr. Kundu,

The substitute motion No. 1 was put
and negatived.

MR. SPEAKER : Mr. Banerjee's motion
also is there.

SHRI S. M. BANERIEE : I will read it.
1t says : That for the original motion, the
following be substituted, namely ;

“This House, having considered the
Interim and Final Reports on Industrial
Planning and Licensing Policy by Dr,
R. K. Hazari, laid on the Table of the
House on the 7th April and 16th Novem-
ber, 1967 respectively, holds the Govern-
ment responsible for showing favor
uritism in the matter of granting
licences and therefore recommends to
Government ; —

(i) to amend the Companics Act ban-

ning donations to Political Parties;

and

(ii) to appoint a Commission of
Inquiry to investigate into the
whole affair.” (2)

MR. SPEAKER : I will now put Mr.

Banerjee’s substitute motion No. 2 to the
House.

The substitute motion No. 2 was put
and negatived.

18-06 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Comd. ... . ... .
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REPORTED KIDNAPPING OF POLICE

CONSTABLE BY CHINESE EMBASSY
ReD GUARDS—Contd.

MR. SPEAKER : Shri Dwivedy.

SHRI SURENDRANATH DWIVEDY'
(Kendrapara) : I have already called the
attention of the Minister of Home Affafts;

MR. SPEAKER : The Minister may now
make his statement. ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : We have
becn informed by the Delhi Administration
that on March 6, 1968 constables Ghani-
sham Parshad and Ram Richpal Singh of
24th Btn, of the C.R.P. were returning at
about 15.15 hrs. from beat duty in Railway
Colony at Sardar Patel Marg to Police
Station, Chanakyapuri. They were in
uniform. They took a short cut through the
Chinese Embassy premises by entering from
onc of the gates on Nyaya Marg and emerg-
ed on the main gate on Shanti Path, When
the two constables had come out of the main
gate of the Embassy, they were called back
by the gatc-keeper Bir Bahadur of the Chi-
nese Embassy. One of them, namely,
Ghanisham Parshad complied and entered
the gate. Bir Bahadur caught hold of him
and took him inside the room meant for the
gate-kecper and forcibly detained him.
Soon after this some Chinese and others
came from the main Embassy building and
took Ghanisham Parshad inside the main
building,

2. At about 17-15 hours the Station
House Officer told another Chowkidar of
the Embassy, Suraj Bahadug, to inform the
Chinese inside the main building that the
Sub-Divisional Magistratc and the Sub-
Divisional Police Officer would like to talk
to them about the detained constable.  After
some time he returned and intimated that the
Chinese would not talk to the local autho-
rities but would deal only with the Ministry
of External Affairs. After about 15 minutes'
the Sub-Divisional Magistrate spoke on tele-
phone to the Chinesc authorities in the
Embassy and requested them to release the
constable. His request was turned downt
and he was told that they would deal only
with the Ministry of External Affairs,
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3. Around 5-30 p.m. the Chinese Embassy
informed the Protocol Department of the
Ministry of External Affairs alleging that
an intruder into the Embassy premises had
been apprehended by them and that they
wouldlike to hand him over before Protocol
Officer known to them. The Protocol
Department of the Ministry of External
Affairs advised the Chinese Embassy to
release the Constable to the sccurity per-
sonnel stationed outside the Embassy build-
ing. But on the insistence of the Chinese
Embassy that they would hand over the
person concerned only to an official of the
Ministry of External Affairs who is known
to them, two Protocol Officers of the Minis-
try of External Affairs proceeded to the
Chinese Embassy around 6 P.M. Since by
7 P.M. neither the two Protocol Officers nor
the detained Constable emerged from the
Chinese premises, the Ministry of External
Affairs put through a telephone call to the
Chinese Embassy demanding that the Police
Constable should be allowed to leave the
Embassy immediately. Since the Chinese
Embassy personnel prevaricated, the Minis-
try of External Affairs summoned the Chi-
nese CDA to come to the Ministry forth-
with. Thereupon the Chinese Embassy
informed the Ministry that the Constablc had
left their premises.

The two constables have stated that they
did not know that it was improper to go
through the Embassy Premises. Constable
Ghanisham Parshad has further stated
that he was forcibly detained in the first
instance by the chowkidars and later by the
Chinese inside the main building. He was
not allowed to go until he was prepared to
give it in writing to the Chinese that he had
come into the Chinese Embassy premises.
He was made to write and sign a statement
inside the Embassy.

5. A case under section 365 I.P.C. that
is, abducting a person with the intention to
cause him to be secretly and wrongfully
confined, has been registered on a complaint
lodged by constable Ram Richpal Singh.

6. The Government of India take a seri-
ous view of the illegal detention of an Indian
national specially a policeman in uniform in
the Chinese Embassy premises and extort-
ing a statement from him. The Chineso
Embassy should have handed over the police-
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man to the local authorities immediately and
taken up the matter with the Ministry of
External Affairs in the normal course. A
note has been sent to the Chinese Embassy
strongly protesting against their high-handed
and illegal action in detaining and extorting
a statement from an Indian official.

SHRI SURENDRANATH DWIVEDY :
It is a matter of shame that such a statement
has come from the Government. I do not
know whether any Government is existing
inthiscountry. Now, who was kidnapped ?
Believing what he says to be true—I do
not know whether this is a statement which
can be relied upon—but according to him. .
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SHRI MADHU LIMAYE (Monghyr) :
Fabrication.

SHRI SURENDRANATH DWIVEDY :
Believing this to be true, the person con-
cerned was the security staff. The security
staff was provided in order to protect the
Chinesc Embassy. If there was a short cut
by which they had passed, they must have
passed that way before also. Now, what
was the reason for which he was arrested ?
1 do not know, the Minister who is staying
next door, Shri Karan Singh, he may be kid-
napped one day and the same explanation
may be forthcoming. There is no security
in this country. If the sccurity staff itself
is in danger, I do not know who will provide
security for this country. If this Govern-
ment had any sense of honour, it would have
cut off diplomatic relations with China long
ago. Since they have not done that, let us

. not create a Chinese Island in the capital

city, and permit them to do anything they
like. So, will they now at least consider
withdrawing diplomaticimmunities from the
officers of thc Chinese Embassy who stay
here ? Since they violate all our laws, they
should not be given any immunity at all.
Arcthey preparedtodoit ?

SHRI VIDYA CHARAN SHUKLA :
What is the question ?

SHRI SURENDRANATH DWIVEDY :
1 would also like to know why some of
them have not been arrested. They
should have been arrested and put into pri-
son,

SHRI VIDYA CHARAN SHUKIA :
A caso has been registered against the
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chowkidar and he will be prosecuted in
accordance with law. Whatever the law
provides, we shall do that. . . .(interruptions)

SHRI SURENDRANATH DWIVEDY :
1 have asked & specific question. There
have been repeated violations of our law by
the Chinese Embassy here. Itisnota single
instance. It had happened before also.
Once when a postman was going to deliver a
letter, he was kidnapped and scme confes-
sion statement was taken from him. So,
it is high time some action is taken. Since
the Prime Minister is also present, 1 want a
specific answer from her whether they would
withdraw diplomatic immunities from the
officials who are in the Chinese Embassy.

SHRI VIDYA CHARAN SHUKI1A :
We are at present concerned with this inci-
dent. 1do not think that I am called upon
to say anything about the larger question of
diplomatic relations with the Republic of
China. Here I am only concerned with
the kidnapping case. . . .(interruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, it is an affront to the whole
House. We are all agitated over it and yet
the head of the Government is sitting herce
without saying anything. . ..(interruptions)

SHRI RANGA (Srikakulam) : Are they
prepared to do it 2 Let the Government say
that they are prepared to give consideration
to it.

MR. SPEAKER : Shri Dwivedy has put a
question and the Minister has said, “I can-
not answer about cutting off diplomatic
relations and all that.” He has also said that
itis a bigger question and he cannot answer
that question. Al these are questions which
perhaps the Cabinet will have to consider.
The Minister replying has answered that
question; it is not as though he has not
answered it. It may not be satisfactory, but
the Home Minister cannot say that diplo-
matic relations will be cut off.

SHRI SURENDRANATH DWIVEDY :
I agree that it is a larger question and off-
hand they may not say that. But they
should bhave decided it long ago. The spe-
cific question I have put today is not about
cutting off of diplomatic relations. Will

2346
Embassy Red Guard (C.A.)

they withdraw diplomatic immunity provid-
ed to those officers because they are not
entitled to it after what they have done ?
The Prime Minister should tell us whether
they are thinking in the matter. It is a seri-
ous matter. [ do not think the Govern-
ment is at all concerned about the security
of this country.

SHRI VIDYA CHARAN SHUKLA

rose—

SHRI SAMAR GUHA (Contai) : It is
some sort of impertinence that once again
that Minister is getting up to answrer it.
The Prime Minister should answer it.

SHRI VIDYA CHARAN SHUKILA :
It is a suggestion for action.

SHRI J. B. KRIPALANI (Guna) : With
whom has the casc been filed ?

SHRI RANGA : What did he say ?

MR. SPEAKER : He said that it is a
suggestion for action.

SHRIS. KUNDU (Bulasore) : 1 would
like to raisc a point of order. The point of
order is that the answer must be spccific; it
cannot be evasive. When the Minister of
Statc answers the question he answers it on
behalf of the Government. The Question
has been put by Shri Dwivedy so ably, that
diplomatic immunity should be withdrawn
and the Minister has to answer that. He
cannot say that he will not answer it.

MR. SPEAKER : He has answered it.
The Minister has said that it is a suggestion
for action.

SHRI S. KUNDU : He said, “No, I
cannot answer that question.” You are the
defender of this House.

MR. SPEAKER : I know. But he has
said that it is a suggestion for action.

SHRI P. VENKATASUBBAIAH
(Nandyal) : On a point of order, Sir. A
specific call-attention notice has been given
with regard to the kidnapping of our police
constable by the Chiness Embassy. To
that a specific answer has been given by the
Minister. He has stated the facts and has
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said that as per the law action is being taken.
The question is specific and the answer also
is specific. Now they cannot try to traverse
the entire gamut of breaking off diplomatic
relations and all that.

MR. SPEAKER : There is no point of
order. Shri Sondhi.

SHRI M. L. SONDHI (South Declhi) :
This is a most serious matter and I think
the correspondent of the Hindustan Times
has done a national duty—I fecl, young men
like him are a real asset to the profession
of journalism—by bringing this incident into
the open in spite of a concerted cffort by the
authorities to suppress this matter and
misguide the public.

SOME HON. MEMBERS
shame,

Shame,

MR. SPEAKER : Now come to the ques-
tion.

SHRI M. L. SONDHI : Although the
immediate cause of the border dispute led
people to think, including that gentleman
there sent from Mars, that the Chinese inva-
sion of India had taken place, there is no
gainsaying the fact that the mood of un-
reality which permcated this Government
enabled the Chinese to engage in systematic
efforts to destroy the image of India as a
major power. 1t is clear that the Chinese
have flouted international convention and
have taken actions which are grave provoca-
tions. The External Affairs Ministry and
the Home Ministry must bear responsibility
for the detention of an Indian citizen for
four hours, from 3 P.M. to 7 P.M. There
are public witnesses and I charge the Minis-
ter of Home Affairs of frightening these
witnesses and telling them to go away....
(Interruptions)

SOME HON. MEMBERS
shame !

Shame,

SHRI M. L. SONDHI : The Corres-
pondent of the Hindustan Times, 1 am told,
has been threatened by his officials. The
police in Chanakyapuri whom I know well,
because they voted for me during the elec-,
tions, have been put under pressure and this
case was registered late in the evening.
What is this registration ? Against whom is
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the case registered and under what charges?
The whole thing is such a make-believe and
hocus-pocus. Now, I come to the questions
because, naturally, you will ask what are the
questions.

Will the Government form a Committee
consisting of Members of Paliament to find
out the truth of the matter and go into it?
Will the Government immediatcly deport
the offending diplomats ? Will the Govern-
ment take steps to avoid recurrence of such
incidents and consider the suggestion to
break off diplomatic relations ? What
preventive steps have been taken ? I myself
go there very often, in the morning and in
the evening, for a walk. If I am kidnapped,
well imagine. ...(Interruption) My final
question is : What about the Indian families
in Pcking ? Can they be protected ? Will
any preventive steps be taken ? I have this
paper cutting with me which says that the
Indians in Peking will be evacuated.

MR. SPEAKER : This is about Dclhi,
not about Peking.

SHRI M. L. SONDHI : These are speci-
fic questions. If I am excited, it is not
because 1 have not thought over the matter
but it is because, in this House, we must fecl
on such questions, we must feel as Indians.

SHRI VIDYA CHARAN SHUKILA :
Nobody has been threatened and what the
hon. Member has said is not correct. As
far as the Committee of M.Ps is concerned,
I do not think it is necessary. We are
taking all the action; we are taking a serious
view of the matter and we shall act according
to international practices and our law. As
far as diplomatic relations are concerned. .

MR. SPEAKER : What about the case,
registered against whom ?

SHRI VIDYA CHARAN SHUKILA : A
case has been registered against the Indian
chowkidar. . . .(Interruptions).

SOME HON. MEMBERS
shame !

SHRI SAMAR GUHA : This is an insult
to an Indian. . ..(Interruptions)

SHRI SURENDRANATH DWIVEDY :
1 would. like to knaw whether he is ap
Indian ? . .

Shame,



3349 Kidnapping of PHALGUNA 17, 1889 (SAKA) Policeman by Chinese

MR. SPEAKER : Order, order; kindly
sit down.

SHRI VIDYA CHARAN SHUKIA :
The hon. Members must allow me to com-
plete my answer and only then come to a
conclusion. Actually, when the case was

SHRI SURENDRANATH DWIVEDY :
If it is an Indian, you should withdraw the
casc. .. .(Interruptions)

SHRI VIDYA CHARAN SHUKILA :
The report was against the chowkidar
as well as the diplomatic personnel of the
Chinese Embassy. But, according to the
international practices and diplomatic im-
munity, the case cannot be registered like
this. The reporting official registered the
casc against the Chinesc personncl of the
Embassy as well as the chowkidar.

SHRI M. L. SONDHI : At what time?

SHRI VIDYA CHARAN SHUKLA :
But, according to the international practices
or the diplomatic immunity, the case can be
proceeded with only against the Indian
cmployces of the Chinese Embassy.

With regard to the other question of the
hon. Member, I have already answered
about thc breaking off of the diplomatic
relations, etc. I do not think the Indian
families in Pcking come into the question
here.

SHRI M. L. SONDHI : Why not ?

MR. SPEAKER : Shri Vishwanath
Pandcy—absent; Shri K. N. Tiwary.

SHRI M. L. SONDHI : The hon. Minis-
ter says this question does not arise. This
was a responsible statement made in August
that Indian families will be evacuated....
(Interruptions).

SHRI S. KUNDU : They do not enjoy
diplomatic immunity against a criminal
action. (Interruption)

st ®o Ao ferart (3fivar) @ T
#1E o TEY o 7 AT Tee Ad &
78 7 Y TEATE TAA o7 &) q9 £
H7 T/ ATZ F GIATHT ¥ Ty WA
oTe 21 9T @ ff = weE Wi
A AT AT R g gae

2305
Embassy Red Guard (C.A.)
faers #1¢ Frare FT awar AR T
AT @ i awa T 8§

% g9 3% faars go F7 8% |

HAY AEIRT A WY oA faam § 99N
AT § ATFRR THIT AT & wWifE
fegmart &1 & o & oFA &
AR I IR fegeTt & @ gEw
T BT 3T Ffed |

& 77 T qeAT AT § i fore A
T I ATEHY FY qFE FT TG H A
T FT TG, ITH 467 FTETE FH &
ATy 47 fewra & o7 s IR
fiaems 1% &9 Waeer 78 frar & 7
FAT AT AT AL FA & fof :1E
g frar g 7

it fagnaww waw Ay wERET,
9 @ X § gaemEn fe foaaer o
FIAT FTIAE 21 AT § 9% e I @

al
T% RIAA\G €3q : TG FT W@ E |

SHRI M. L. SONDHI : It is fantastic;
it is a lie....(Interruptions)

MR. SPEAKER : I can only conduct the
proceedings of the House. 1 cannot give a
reply to his satisfaction. ...

SHRI M. L. SONDHI! : You may direct
him, Sir.

MR. SPEAKER : It is not a question of
directing. This is about something which
has happened. He has given the reply.
The reply may be satisfactory or may not bc
satisfactory. But the point is that we should
conduct the procecdings of this House in a
peaceful atmosphcre.  When these gentle-
men who put the questions, for instance,
Mr. Dwivedy and the others, said that the
answers werc not satisfactory, 1 allowed
them to put qucstions again and again,
twice or thrice. . .. (Interruptions) 1 know, it
is a serious matter. I have no opinions.
The Chair has no opinions; the Chair can-
not express an opinion whether it is satis-
factory or not. 1t is not proper. Then,
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1 will not be able to conduct the proceedings
of the House at all. If I take sides and begin
saying things, then I will not be able to con-
duct the proceedings of the House at all.
Therefore, I would only make an appeal to
the members. The names of five gentlemen
are here. Mr. Pande is not here, but the
other four are here. If the reply is not
satisfactory, I have been allowing them to get
up and seek clarifications. But if a dozen
people get up and shout, what is it that I can
do ?

Wt gEN W ®Baw  (IWA) ¢
ATHET I9A @ & | a7 fergean Ta-
T

MR. SPEAKER : Mr. Kachwai cannot
do this every time. Others are also Indians.
He is not the only Indian. There are others
also....

SHRI SAMAR GUHA : But their skins
are too dense.

SHRI BAL RAJ MADHOK : I seck your
protection, Sir. You can ask them to give
an answer. They may give a positive ans-
wer or a negative answer, but they have no
right to sit like sphinx, If they want to sit
like sphinx, they should go to Egypt and sit
there. But in this House, they should open
their lips and say something.

MR. SPEAKER: The Home Minister has
been answering. 1 can only say that he has
been answering. For this side, it may be
satisfactory and for that side, it may not be
satisfactory. Mr. Tiwary has put a ques-
tion and he has also got the right to hear the
answer. Then I am going to call Mr.
Kameshwar Singh also. First, Ict Mr.
Tiwary’s question bc answered.

ft fagraTw waw @ W WEIRY,
JaT AN TEH Bgr, TH AT IH AW F
aga T gt & 2wy § ot T feg
oy I a0 &, S s
FTAA € IAF AT AT o FE ¥ FE
FTETE &1 g%t & 29 77 & fog &
HEGE ORI R CR il A L
Ay et &) a=m EET AfEd o
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st wo ato frwrdt : oY FTFTT THF
Ty # f7W ST W A 0 R
TR fF #19.3 #2w 387 IR ¢ AR
T AT FAT @I ?

ot fagracw qww : sEwd qErdd

SHRI RANGA : On a point of order.
Yesterday, the House was sitting till eight
o’clock. All these things had happened
before that. Was it not the duty of the
Government and the Home Ministry to
have brought to the notice of this House such
an extraordinary happening as this ? Why
was it that Government were keeping quiet
and keeping so silent and we had to wait for
the good offices and the enterprise of the
newspaper correspondent to come to know
of this ? This is a serious matter. . ..

SHRI M. L. SONDHI : This had happen-
cd at three o’clock.

SHRI PILOO MODY (Godhara) : Why
don’t you scold them ?

MR. SPEAKER : Unfortunatcly, thcy
arc not school children.

=t wrdvac fag (awfar): e
¥ ffmm § o oF Fr A=E f )
FTG ¥ AFT FIAAT F X F AR
fdiAeraifT o sgdwa
R & AT § a8 G AL |
# gwmar g fF T o g9 qeAd s
# w1 ¥@ FT JAHT T @I 2 )
STET T T WY Y T araey § ag Ao
Yo o & F, @, T & JAY & |
I w1 & i o & fog e Pl

MR. SPEAKER : There should not be
any personal insinuations like that. If the
hon. Member says that the hon. Minister
does not know anything and he is illiterate,
where will it lead us ? If personal insults arc
thrown out in this manner, I am sure the
hon. Minister is also capable of throwing a
similar insult. It is not a question of the
Government but it is an insinuation against
a person namely that he docs not know a,
b etc. Where will this kind of thing lead
us 7 I am not very happy about this.
I am very unhappy about this.
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v fag A w2 5
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“We have lodged a strong protest note”
TRITH A&
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# 3% FrvaEe 9rzar g R ag w8
T T § TR T 7 | F I
g g 5 agr S S 9o St
TS & I fAewtfae fRar sroem ?
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9gw & Far & 5 aW AT Al &
qHY R AW A FT FWT AR 91
THqAF QL T ALY 9T A AT aF

SHRI M. L. SONDHI : Would he like
the public to give went to their feelings by
holding a demonstration there ? Is that the
thing which the Government want ? If they
want it, then they will have it andlet them be
rcady for the protection of the Embassy.
1 am sure the people of Delhi will hold a
demonstration if Government behave in
this manner.

SHRI SAMAR GUHA : The hon. Minis-
ter is misleading the House. Government
have not brought the matter before the House

themselves . . ..

SHRI M. L. SONDHI : This is a serious
matter and we are gelling no  answcrs.
Do the Government want a public demons-
tration there ? If they want it, I am surc they
will'get a public demonstration there.

SHRI PILOO MODY : 1 want to makc
one plea with you. 1 would requirc only
fifteen seconds for it.
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MR. SPEAKER : Certainly, he can make
any plea with me.

SHRI PILOO MODY : During the last
six years the Chinese have heaped one indig-
nity after the other on us and it is only
natural that we are agitated and our blood
boils. Can the Prime Minister give us one
little assurance that henceforth she will be
taking a hard line with China ?

MR. SPEAKER : Now, may I request the
Prime Minister to throw some light on this?
Let us hear her now.

SHRI SURENDRANATH DWIVEDY :
Before she replies, I would also like to know
whether Government will take steps to see
that no more Indians are employed in the
Chinese Embassy.

SHRI SAMAR GUHA : On a point of
order. Just now, the hon. Minister has
said that they had waited to gather full
information before bringing this incident
to the notice of the House. This is not a
factual statement because it is not the
Government that has brought the matter
before the Housc but it is the Members
who have brought this matter before the
Housc through their calling-attention-
noticc.

The Minister should clarify.
misled the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC BNERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : I appreciate the feel-
ings of hon. Members. 1 understand their
feehng angry and upstet over this. But
when cverybody gets up and all speak to-
gether, it does not help the situation in any
way.

I have nothing to add 1o what the Minister
has said about the facts of the case. As he
has mentioned, these matters are dealt with
according o international law and the law
of the land. We cannot go beyond that

He has

As for the question of brezking off diplo-
matic relations, this has been debated in this
House before. | do not think that this
incident changes anyihing so far as that is
concerned.

SHRI RANGA : You should have
brought it to the notice of the Housc yester-

day.
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SHRIMATI INDIRA GANDHI : All
these matters have to be seen in a much
larger perspective. I know there is a group
in this House who would like to....

SHRI M. L. SONDHI : No group, it is
the whole country.

SHRI RANGA : Let us all be united now
at least.

SHRI SAMAR GUHA : It is a national
question.

SHRI M. L. SONDHI : Even you arc pro-
bably with us.

SHRIMATI INDIRA GANDHI : This
is why 1 did not get up earlic1.

SHRI RANGA : Talk etout the wholc
lot of us.

SHRIMATI INDIRA GANDHI : We
do take & grave view of this. Even though
some mistake might have teer. made by the
constable in entering the Emtassy compound
the Chinese should not have bchaved in
such a high-handed manner. This is accept-
ed. Nobocy need argue atcut it. But 1
think the House might leave Government to
deal with the matter, as the Minister has
said, according to the law. It is not good
to take a snap decision in any of these
matters.

As far as Shri M. L. Sondhi is concerned,
I doubt if the Chinese would make such a
grave mistake as to kidnag=him. But should
this happen, I must say it will be a great loss
to the House and to India; and it will be
China’s gain.

SHRI SAMAR GUHA : The Prime
Minister has not answered the specific
question about withdrawal of diplomatic
immunity from the Chinese cfficials.

MR. SPEAKER : DR. K. L. Rao.

1838 hms.

STATEMENT RE. LANDSLIDE AND
OBSTRUCTION IN THE RIVER BURI
GANDAK IN NEPAL

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : A news
itom appeared this morning about the re-
ported land slide and obstruction caused in
the river Buri Gandak and the threat to life
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Buri Gundak River 2356
in Nepal (St1.)
and property in North Bihar. The Chief

Secretary to the Government of Bihar
as also the Minister for Irrigation 2nd Power
were contacted and according to the infcr-
mation available with the State Govern-
ment, the situation is as follows :

The land slide has taken place nor on the
Buri Gandak river but on Buri Gandaki, a
tributary of the Narayani, i.c.,, Gandak
river at a place called Labubese 12 milcs up-
stream of Aru Ghat Baza and about 50 miles
north-west of Kathmandu in Nepal. The
land slide is reported to have caused an obs-
truction of a height of about 50 feet across
this river. It is understood that the water
is now overflowing.

The Gandak Barrage now under construc-
tion at Bhaisalotan (Valmikinagar), is 110
miles from AruGhat Bazar, and a breach of
the land slide and the resultant rush of water
is likely to be largely absorbed as vallcy
storage between Aru Ghat Bazar and
Valmikinagar. While heavy floods are
unlikely, the situation has to be carcfully
watched and precautions taken. Govern-
ment of Bihar feel that there is no cause of
alarm. They have alerted all the concerned
officers. As the floods in Gandak may also
affect areas in U.P., the U.P. Government
has been advised in the matter.

Steps are being taken to safeguard the
coffer dam and other appurtenant works on
the Gandak Barrage under construction at
Valmikinagar.

Officers of the Bihar Government consist-
ing of the Secretary, Irrigation Department,
the Chief Enginoeer, Irrigation and the Chief

- Engineer, Gandak Project left Patna this

morning for an aerial inspection of the spot
by an aeroplanc of the State Government.
They were, however, unable to fly over the
area and returned back to Patna.

One of the senior officers of the Central
Water and Power Commission is at present
at Patna and is keeping in close touch with
the State Government. The Chief Engine-
er of the State Government is flying to-
morrow to Khatamandu and join the Nepal
Engineers for further investigations. I have
offered to the Minister for Irrigation and
Power, Bihar to vist the areas, if necessary.



